Before the Appellate Tribunal for Electricity
( Appellate Jurisdiction )

I A- No. 189 of 2011 in
DFR- 844 of 2011

Dated : 29tk September, 2011

Present: Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson
Hon’ble Mr. V.J. Talwar, Technical Member

Western Electricity Supply Co. of Orissa Ltd. ... Appellant(s)
Versus

O.E.R.C. & Ors. ....Respondent(s)
Counsel for the Appellant(s): Mr. Hasan Murtaza

Counsel for the Respondent(s): Mr. C.S. Chauhan, proxy fr

Ms. Rajdipa Behma for R.1

ORDER

IA- No. 189 of 2011
(Condone delay Appl)

We have heard the learned counsel for the parties.
Mr. C.S. Chauhan, the learned counsel undertakes to file
Vakalatnama on behalf Respondent No.1 and nobody has entered

appearance on behalf of other Respondents.

This is an Application to condone the delay of 15 days in filing
the Appeal. The Order has been passed on 18.03.2011 and the
Appeal has been filed on 26.05.2011. On a perusal of the affidavit

filed along with the application to condone the delay, we find that



there is sufficient cause to condone the delay. Accordingly, the
delay is condoned. The Application is disposed of.
The Registry is directed to number the Appeal and post the

matter for Admission on 18.10.2011.

(V.J. Talwar) (Justice M. KarpagaVinayagam )
Technical Member Chairperson
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